N THe CENTRAL AUMINIS TRATIvE TR 18UAL

PRINCIPAL BoiCH
NeW DELHI,

J.A. No,666/1995 Oate of decisiin 25,10,199.

Han'b.e Shri S.R. Adige,Member (A)
Hon'ble Smt.Lakshmi Swaminathan, Member (3)

Shri U.P. Malik,
Assistant Station Director,
External Services Uiviseion,
All India Radio,
r/o 212, Tagore Road Hastsl,
Minto Raod, Neuw Delhi.1
ees Apalicant

{(By advocate Shri Sharafatyar Khan)

Vs,

1« Union of India
through
the Secretary, :
Ministry of Informatian & Broadcasting,
Bovt.of India,Shastri Bhawan,
New Ueglhi, 1

2, The Jirector General,
A1l India Radio,
Ministry of Information % Broadcasting,
Parliament Street,
Jirectorate Gensral, Neuy Delhi,

. e Hes;)ondants
(By Advacate Shri t.x. Joseph, Senior
Counsal)

O0R D £ R (J:iAL)

(By Han'ole Shri S.R. Adige, Member (R))

In this applicatio:, 3hri D.P. Malik has orayed
for a declaration that the rule laid down in 3chszaule V
of the Indian Broadcasting Prog:amme Service hecruitment
Rules in 3erial Na,4 under Column 4" Figlc af salactioan
and Minimum qualifying service ies, " officers in dunior
Time Scale with five years regular service in the ¢rade
in the medium in which the vacanCy arise" is null ang
vaid and the applicant pe considered for prom.tisn from
Juniar Time Scale to Senjior Tima Scale an the basis of
four ysar regular service, which the applicant ciaims t3
haya .SZa compla ted,
2, We have heard Shri Sharafatyar Khan, for

the applicant and Shri LeXe Joseph for the responilern iy,

A



-0

3¢ Shri Joseph has invited sur attzntioan to page 2
af the respondents reply wherein it has pean stated
that Government is consid:=ring amanding :} Indian
Broadcasting Programme service Recrui tment ules forp
reducing the qualifying service for sromstion from JTS
ty> ST8 from five ysars to four years, He states that
this matter has been referred to UPSC, and ExJectsthat
the proposed amendments will be carrisd oaut within the

next thres months or S0De

3e Shri Joseph has also statsd during hearing,

that in ths background of the propased amsniments ,uthar

/
candidates had been given relaxation in respect of
number of ysars of completed service in the JPC held :n
1.8.1995, and in the next OPC, the applicant uiuldg

also be given similar relaxatian)and tn the zventihat

he came within tha zone of consideration f .- promotion

to theSenior Time Scale his cas2 would bs cinsidured,

4, We note this assurance given by 5Shri Joseph,
Senior Counsel at the Bar, and dispose of this OA,
in terms of the said @ssurance, lving liberty to

the applicant that if any grievance survives af ter
the respondents take a final decisiosn sn the basis
of recommendations af the ensuing UPC, it wil: be
open t3 him to agitate ths sams through appropriate

original proceedings in accordance with law if so

advised,
5, . No costs. _ _
Jokl—o ot o ~ /E/ by
(Smt, Lakshmi Suaminathan) (SR, dig/: J
Member (3J) Member (A)
sk



